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(vu) Twenty-seventh Report on Plan-
mng, Management and Admims-
tration of K rala State Govern-
ment Companies ”

(viii) Thirty-first Report on the Alloy
Steels Project and Coal Washeries
Project of Hindustan  Stezl
Limuted.

REPORT OF THE PUBLIC ACCOUNTS
COMMITTEE (1965-66)

SHRI M. P BHARGAVA (Uttar Pra-
desh) : Sir, T beg to lay on the Table a
copy of the Forty-eighth Report of the
Public Accounts Committee (19635-66) on
the Appropriation  Accounts (Defence
Services), 1963-64 and Audit Report
(Defence Services), 1965,

Sir, T also beg to lay on the Table a copt
of the Forty-ninth Report of the Public
Accounts Committee (1965 66) on the
Audit Report on the Accounts of the
Khad: and Village Industries Commission
for the year 1963-64,
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SHRI M P. BHARGAVA (Uttar Pra-
desh) : T beg to lay on the Table a copy
of the Fifty-first Report of the Public
Accovats Commuttce (1965-66) on paras 7
and 8 of Audit Report (Defence Scrvices),

1965.

NOMINATIONS TO THE PANEL OF
VICE-CHAIRMEN

MR. CHAIRMAN : Under sub-rule (1)
of rule 8 of the Rules of Procedure and
Conduct of Business in the Rajya Sabha, I
hereby nominate the following Members to
the panel of Vice-Chairmen —

1. Shri Akbar Ali Khan
2. Shri M. P. Bhargava
3. Shri M Ruthnaswamy
4, Shrimati Tara Ramchandra Sathe.
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NOMINATIONS TO THE BUSINESS
ADVISORY COMMITTEE

MR. CHAIRMAN : Under sub-rule (1)
of rule 30 of the Rules of Procedure and
Conduct of Business in the Rajya Sabha, 1
hereby nominate the following Members to
be Membcrs o: the Business Advisory Com-
mitiee —

1 Shrimat1 Violet Alva

Shr1 R S Doogar

Shrr I. K Guyral

Shr1 P. K. Kumaran
Shrimati Mchinder Kaur
Shri Dahyabhai V, Patel
Shr1 Mulsa Govinda Reddy
Shr1 Rajendra Pratap Sinha
Shrt Atal Bihart Vajpayee

R=E-=TEN I - W N G )

ALLOTMENT OF TiME FOR CONSI-
DERATION OF GOVERNMENT RESO-
LUTION REGARDING KERALA
PROCLAMATION

MR. CHAIRMAN : I have to inform
Members that 1 have allotted one day for
the consideration of Government Resolu-
tion regarding the Proclamation ssued
under article 356 of the Constitution 1n
relation to the State of Kerala.

REFERENCE TO REPORTED MOVE
TO CONSTITUTE A JOINT COMMIT-
TEE OF BOTH HOUSES TO EXAMINE
THE ESTIMATES OF THE RAJYA
SABHA

SHRI RAJENDRA PRATAP SINHA
(Bihar)  Sir, can I make a submussion ?

I was very distressed to see a prcss re-
port that a proposal has been mooted to
canstitute a Joint Commuttee of boh the
Houses of Parl.ament to examine the esti-
mates of thc Rajya Sabha Sir, I am dis-
tressed because I feel that such a question
may lead to endless controversy and may
adversely affect the good relations, the
cordial and harmomous relations, that sub-
sist between the two Houses of Parlia-
ment It 1s ol paramount importance that
for the smooth functioning of our parlia-
Mmentary system, there should be perfect
mutual understanding, harmony and good-
will between the two Houses and this is
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accepted and recognised not only in our
Parliament, but wherever there is a bica-
meral legislature.

It may be useful for us to understand and
appreciate the constitutional position in
this respect and also the well-established
conventions that subsist in these matters.
Sir, there appears to be some misunder-
standing in the minds of some people be-
cause the House of Lords do not discuss
the budget estimates of that country but in
India, Sir, the position is quite different.
We have a written Constitution and the
Constitution very clearly defines the
powers, privileges and the functions of each
House. I shall invite your attention to
article 112 of the Constitution which
clearly lays down that a statement of esti-
mated receipts and expenditure of the
Government are to be laid before both the
Houses of Parliament, the Lok Sabha and
the Rajya Sabha, unlike the practice in the
United Kingdom where the estimates of
expenditure of that country are not laid
before the House of Lords.

SHRI AWADHESHWAR PRASAD
SINHA (Bihar) : There is a world of
difference between the House of Lords and
this House.

SHRI RAJENDRA PRATAP SINHA :
Now, we have a right along with the Lok
Sabha to discuss the estimates of the
Houses of Parliament along with the other
estimates of the Government of India dur-
ing the various stages of the passage of
the Budget in both tthe Houses, But there
is aricle 113 of the Constitution which
gives a special privilege to the Lok Sabha
under which they can assent, refuse to
assent or reduce any demand other than
the charged items. Mr. Chairman, that is
the only difference that exists between the
powers of the two Houses. This privilege
which is given to the House of the People
under article 113 is not available to us
but we have every right to discuss the
various demands including the demands of
both Houses of Parliament.

However, in view of the well-established
convention and pratice, the House do
not discuss the estimates or accounts of the
Houses and their Secretariats. The conven-
tion has grown up because any discussion

[RAJYA SABHA]

Houses to examine  the 64
estimates of the Rajya Sabha

of the estimates or accounts of either
House or its Secretariat would mnaturally
bring into controversy the Presiding Offi-
cers of the two'Houses and may detract
their unquestioned position of authority
over the respective Houses over which they
preside. Here I would like to pay my tri-
bute to the Speaker of the Lok Sabha who
has consistently upheld this well-establish-
ed convention of not permitting a debate
or the raising of a discussion with regard
to the demands of either House or its
Secretariat on the floor of the House. The
Speaker, I am glad, has further clarified
and strengthened this well-established con-
vention. He was pleased to observe in con-
nection with the demand to discuss the esti-
mates of the Rapya Sabha :

“We cannot discuss and criticise what
they spend and how they spend—we
cannot do it.”

However, we understand, Sir, that the
Speaker of the Lok Sabha has constitated
a small Committee to look into the
accounts and the estimates of the Lok
Sabha and report to the Speaker of the
Lok Sabha before the estimates are certi-
fied by the Speaker. Subsequently, a sog-
gestion has been mooted—of course not n
this House—that the accounts and esti-
mates of the Rajya Sabha should also
undergo a similar scrutiny.

Sir, you may recall that you had infor-
mal consultations with the leaders of the
various groups and some other Members in
your Chamber last year and 1 understand
that it was the consensus of that informal
meeting firstly that there was no demand
for such a scrutiny in this House. Even if
it was felt that such a scrutiny should be
undergone the consensus of that informal
meeting, I understand, was that a Com-
mittee should be constituted by you com-
posed entirely of Members of the Ralya
Sabha to look into the estimates of the
Rajya Sabha and its Secretariat. Alterna-
tively, if that was not found acceptable,
the consensus of this informal meeting was
that a Joint Committee may be constituted
—that was the consensus; T am merely
stating the facts as they are and I am not
expressing my opinion-—composed of Mem-
bers of both the Lok Sabha and the Rajya
Sabha and this Joint Committee was to
look into and scrutinise the estimates of
both the Houses, the Lok Sabha and the
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and not only of Rajya

Now, may I submit in all humility to
this House, and also to the l.ok Sabha,
that it is not in keeping with our best tra-
ditions to subject the examination of the
accounts of the Rajya Sabha only to a
Joint Committee ? With your permission,
Sir, I would like to draw your aitention to
the following passage from May’s Parlia-
mentary Practice which would show how
one House of Parliament in the United
Kingdom acts when it has to deal with a
matter which concerns the other House.
This is in respect of returns relating to the
other House :

“If one House desires any return re-
lating to (he business or proceedings of
the other, neither courtesy nor custom
allows such a return to be odered; but
an arrangement is generally made, by
which the return is moved for in the
other House; and after it has been pre-
sented, a message is sent to request that
it may be communicated. A message is
sometimes sent requesting that a return
of certain matters may be communicat-
ed, an dsuch return is prepared and
communicated accordingly.”

Now, the procedure, which is followed
by Parliament in the UK. in the matter of
complaints of breach of privilege against
Members or Officers of the other House,
also illustrates that the Houses of Parlia-
ment enjoy perfect equality between them
and are totally independent of one another
and one House does not claim, much less
exercise, any authority over the other. I
again quote from May’s Parliamentary
Practice :

“The leading principle which appears
to pervade all the proceedings between
the Houses of Parliament is that there
shall subsist a perfect equality between
them, and that shall be, in every respect,
totally independent of the other. Hence
it is that neither House can claim, much
less exercise, any authority over the
Member of the other. Neithzr House of
Parliament can take upon itse!f to punish
any breach of privilege or contempt
offered to it by any Member of the other
House. If any complaint is made against
any individual Member or against any of
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the officers of the other House, the usual
mode of proceeding is to examine into
the fact and then lay a stctement of
that evidence before the House of which
the person complained of is a Member
or Officer.”

The Committee of Privileges of the Rajya
Sabha and the Lok Sabha citting jointly
had an occasion in the case of Shri N. C.
Chatterjce to consider the procedure that
should be followed in cases where a breach
of privilege or contempt of House is
alleged to have been committed by the
Member of the other House. After comsi-
dering the practice followed in this behalf
in the Parliament in the U.K,, the Com-
mittees of Privileges evolved a procedure
somewhat similar to the procedure fol-
lowed in the UK. Particular attention
may be invited to the followirg observa-
tions made in the Report of tbe Commit-
tees, which held joint sittings :

“The Committees are anxious that
whatever procedure is decided upon, it
should be such as would lead to mutual
understanding, harmony and goodwill
between the two Houses. The procedure
should be so devised that a possible con-
flict or friction between the two Houses
is avoided and at the same time the in-
dependence of, and respect due to, each
House is fully secured”.

Sir, I cannot express myself in a better
way and in a more forceful way as the
Committees of Privileges have done. All
that I would like to say, in conclusion, is
that even while dealing with such an issoe
as a breach of privilege, the Commiitees
are careful to evolve such a procedure :
(1) that it may not lead or land the Houses
in a possible conflict or friction and (2)
that the procedure should be such that the
respect due to each House is fnlly secured.

Sir, may 1 humbly submit for the comsi-
deration of this House and the cther
House that this very same prinziple should
guide us in evolving a procedure to scruti-
nise the estimates of both the Houses and
nothing should be done, the proccdure
should not be such, that it may lead to a
possible conflict or friction, or such that
it would impinge on or impair the dignity
of the Presiding Officers, or would be dis-
respectful to the other House ?
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Therefore, my submission is ihat only a
Commuttee of the Rajya Sabha should look
wnto the estimates of Rajya Sabha, which
procedure will be analogous to the one
evolved for such scrutiny in the Lok Sabha

SHRI DAHYABHAT V. PATEL
{Gujarat) : Mr. Chairman, as the previou.
speaker has rightly pointed out, this House
has aiways been jealous of guarding its
privileges, without comung uto  conflict
with the other House. We have two sepa-
rate  functions to pe'form and I do not
think anybody in this House would like to
tollow 2 procedure which may reflect upon
the authority of this House as it is. Sir.
You, os Chairman, are able and competent
to guidz this House and, if a Committee
1s nzcessary, a Committee of this Housc
may look into the accounts of this House
separately. 1 am sure everybody in  this
House would not favour the idea of a
Committee of both Houses looking into the
accounts of this House. It s up to the
Lok Sabha and the hon. Speaker of that
House, in consultation with Members, to
set up a Committee, that he may think fit
to look into the accounts thete, but on
this side and in this House we would like
to deal with the question of the accounts
of this House separately by ourselves.
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THE LEADER OF THE HOUSE
(SHRI M. C. CHAGLA), Sir, I may be
the Leader of the House, but before that
I am the servant of this House and my
paramount duty is to uphold the dignity of
this Chamber.

Now, Sir, we have to evolve a method
whereby the estimates of this House shoudd
be scrutinised. 1 agree with my hon. friend
that the convention, which had so far been
maintained, was a very good convention.
It was left to the Presiding Officer of each
House to settle the estimates and each
House had full confidence in the Presiding
Officer. The estimates were never discussed
either in the Lok Sabha or here. Now, may
I say this? I think the House will agree
that we have every confidence in you and
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we would be very happy to leave 1t to you,
10 look inio the estimates and decide whe-
ther they are proper or not. But assuming
that we have to change that procedue, I
would submut for the consideration of
this House that two principles have got to
be kept :n mund, The first principle 1s that,
as far as possible, we should have har-
mony, understanding and goodwill between
the two Houses, 1 think it 1s essential that
these two Houses should work and func-
tion 1n harmony, goodwil and understand-
ing between each other. The second prin-
ciple 1s that the dignity of thuis House
should be fully mamtamed, Now, Sir, 1t 1s
eatirely fallacious, as I have heard some
people say, to compare this House with
the House of Lords. This i1s not a heredi-
tary Chamber. Secondly, 1t 1s a most im-
portant part of our Constitution, because
our Constitution 1s a federal Constitution

In a strict sense we call ourselves a
Umon But there are mmportant federal
princwles and this House mamntains the
federal principle by being a House in which
the States are represented. Therefore,
when 1 hear people say *© “Oh, this 15 the
House of Lords”, I feel very angry and I
am sure every hon. Member will feel angry
There 15 no comparison between the Housz
of Lords and us We are elected by our
own voters We are not hereditary here
We do not sit in this House because our
{ather was a Member or our grandfather
was a Member. So 1t i3 no use comparmng
the House of Lords with this House, Under
these circumstances, as I said, my duty 1s
to convey, if necessary, to the Speaker or
to the other House what the wishes of this
House are; and the wish of this House 1s,
as has been forcefully pomted out by my
friend and repeated by the hon. Members
also that either the présent convention
should continue or, if that conventron has
to be departed from, we must have our
own Commuttee to look into our own esti-
mates and scrutinise them. Finally, if there
1 going to be a Joint Committee, 1t must
be a Jommt Committee which should
scrutinise not only the estimates of the
Rajya Sabha but also of the Lok Sabha
THat is the position

SHRI JAIRAMDAS DAULATRAM
(Nominated) : Sir, there is onz very im-
portant overriding consideration which we
should have in view in coming to a deci-
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sion on this questton. I think the greatest
mistahe which we shall be making 15 to
take a risk of any kind of conflict between
the two Houses, and if any new procedure
even for a Jomnt Commuttee 1s supported, 1
believe that there will be possibilities of
mutual criticism and some confluct. Our
country s passing through very trying
times We have many tensions and difficul-
ties facing us I think there will be a ternfic
eftect, very adverse effect on public opmion
i the country if the very top institutions
of the nation seem to disagree on amny
matter. I think 1t will give the greatest
blow to democracy which already 15 e
ceiwving blows i a variety of ways. There-
iore, I would plead with the House that
we should come to only one conclusion,
and that will be that whatever check 1s
considered necessary must be internal, and
we must not provide a platform which
leads to mutwal criticism which also ultr-
mately leakhs out and creates a very bad
mpression on public opimnion We must pot
take this risk

SHRI A D. MANI (Madhya Pradesh) -
I would generally agree with the view ex-
pressed 1n the House that the old conven-
tion should be followed, namely, that this
House 1s sovereign 1n all respects and that
it alone has got the right to scrutinise the
estimates and accounts of the Rajya
Sabha But if for any reason the other
House would like to be associated with the
scrutmy of the accounts of this Heuse, |
think 1t 1s only fair that this House should
be represented on the Joint Committee
along with the other House just as has been
done in the case of the Commutiee on Pub-
lic Undertakings We do not want this
unfortunate controversy about the
sovereignty of either House of Parliament
to be revived 1n this manner, and I do hope
that the Leader of the House would com
municate to the Speaker of the Lok Sabha
the firm views of the Members of this
House that the old conventicn should be
followed, and if this convention is to be
abandoned, there should be a Joint Com-
mittee of the Lok Sabha and the Rajya
Sabha to scrutinise the estimates and
accounts

HON MEMBERS* No, no

SHRI MULKA GOVINDA REDDY
(Mysore) : Mr., Chairman, the House is

|
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grateful to Mr. Sinha for having brought
this matter before the House. The Rajya
Sabba is am elected House as much as the
Lok Sabha is, aud the rights and privileges
of both the Houses are equal. If we accept
the proposal that there shouvld be a Joint
Committee to go into the estimates of the
Rajya Sabha without giving the same
opportunity to the Rajya Sabha to go into
the accounts of the Lok Sabha, it will be
an affront to this House. It will be a dan-
gerous precedent if we accept this propo-
sal. I agree with some of the Members
who said that each House should have its
own Committee to go into the estimates of
the House concerned. I therefore feel that
we should not accept the proposal that
there should be a Joint Committee to go
into tho estimates of the Rajya Sabha. But
we should have a Committee of our own,
if pecessary, to go into the estimates of the
Rajya Sabha, and the Lok Sabha can have
its own Committee to go into the estimates
of the Lok Sabha, and there should not be
any Joint Committee.

SHRI M. RUTHNASWAMY (Madras) :
We should like to have a unanimous deci-
sion on this matter. 1 feel that there will
be a unanimous decision only on the pro-
posal that this House should have its own
Committee to go into its accounts and
esmates. With regard to the proposal of a
Jobrt Committez, 1 think the danger has
been pointed out by my respected friend,
Mr. Jairamdas Daulatram, when he said
that there was possibility of mutual criti-
cism which might amount to mutual recri-
mination in the Joint Committee. So, on
all accounts and on all considerations I
think we should have a unanimous decision
from this House that this House should
have its own Committee to investigate its
accounts and its estimates.

SHRI M. N. GOVINDAN NAIR
(Kerala) : I also share the views expressed
by hon. Members that instead of the Com-
mittee as proposed in the other House we
should have a Committee of our House to
look into the accounts of our Rajya Sabha.
We felt very sad when we read in the
newspapers about the commitment of our
hon. Leader in the other House that he
had agreed to the proposal already made
thore. So, I also agres with the proposal
made hero that thers should be a upani-
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mous decision in this House that a Com-
mittee of this House should look into the
accounts of this House while another Com-
mittee of the other House may look into
their accounts,

SHRI P. N. SAPRU (Uttar Pradesh) :
The position has been very well put by my
friend, Mr. Sinha, and the Leader of the
House has also clarified. What I want to
say is that po analogy of the House of
Lords should be brought in here. We are
2 Federation and we represent the comcept
of the States and the Lok Sabha represents
the people of India. Therefore, we are an
essential part of the constitutional machi-
nery of this country, and we are not a
hereditary Chamber. We bhave followed
certain concepts in the past. There is no
reason to depart from that, bui assuming
that we want to depart from it, then the
correct thing would be for us to have a
Committee of our own working, Sir, under
your supervision, under your guidance,
because we want to be masters in our own
household. We do not want to encroach
upon the sphere of the Lok Sabha and we
do not want the Lok Sabha to encroach
upon our sphere. There should be mutual
respect between the two Houses, and that
mutual respect we can only have when the
Lok Sabha respects our rights and we res-
pect their rights. That mutual respect we
can only have when the Lok Sabha res-
pects the Speaker and when we respect you
and honour you as our Chairman. That is
all T wanted to say. I do not think it is
necessary for me to elaborate the question
any further because Shri Sinrha has elabo-
rated it.

1 pM,

SHRI M. N. KAUL (Nominated) : Mr.
Chairman, Sir, I am perfectly aware of the
background of the whole chapter because
I have worked in a different capacity. 1
would not like to put the matter on Cons-
titutional grounds or on the ground of pri-
vilege. ¥ will just give a brief reference to
the historical aspect of it.

The question first arose during the time
of Shri Vithalbhai Patel. He was the
Speaker who laid the foundation of an in-
dependent Secretariat, and he was very
firm on this question. He said, the Speaker
represents the authority and dignity of the
House. Everybody trusts the impartiality of
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the Speaker. He is responsible for the esti-
mates on behalf of the House and there
should be no Committee of the House to
examine those estimates, We have all along,
throughout, stuck to this position. Of
course, we have equally laid down at the
same time that every Member has a right
to go to the Secretary or the Speaker or the
Chairman to ask for any information. In
the Lok Sabha, when I was there, the esti-
mates were open to all Members to exa-
mine; it was open to them to ask me any
question. And we fully explained each as-
pect of the matter to the Members, But the
Speakers were always firmly opposed to
the concept of a Committee of the House
examining the estimates which have been
examined by the Speaker and carefully
scrutinised and which were open to exami-
nation individually by Members.

This has a long history and there were
many reasons for it. Shri Vithalbhai Patel
said that this dual authority would not
work in the long run. Members in a Com-
mittee, he said, might be susceptible to
influences. He did not suggest that Mem-
bers would succumb to those influences.
But he did say, that he would never like
the idea of any member of the staff of
Parliament approaching Members of Par-
liament. That was the danger which he felt.
He said this would be very bad. A mem-
ter of the staff of either House should
never approach a Member of Pailiament
for his prospects, for his condition of ser-
vice and other questions. Human nature
being what it is, once we appoint a Com-
mittes in regard to the estimates, all these
things will pecessarily follow. I had, while
T was there, firmly opposed it with all the
auwthority of my long experience that I
could command. But that concession was
made in the Lok Sabha. That concession, 1
think, should be re-examined. It does not
necessarily follow that if the Lok Sabha has
appointed a Committee, the Rajya Sabha
thould also appoint one.

SHRI AKBAR ALI KHAN (Andhra
Pradesh) : Quite right,

SHRI M. N. KAUL : My own {eeling is
that we should go back; it is my personal
feeling that we should go back to the ori-
ginal position and the matter should be left
entirely to the Speaker of that House and
to the Chairman of this House, and it
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thould be open to each and every Member
freely to look into all the estimates, to put
ony question. That is a better method; it
has worked well. And this method of a
Committee, 1 do not think, it is likely to
lead to good results. \

SHRI A. D. MANI : Put questions pri-
vately or publicly ?

SHRI M. N. KAUL : Privately because
the procedure and convention is that all
the questions in relation to the estimates
cf either House can be asked only pri-
vately. What Shri Vithalbhai Patel said
was : ‘Ask me all questions, examine me,
come to my Chamber. But the House is
not the place where you can put such
guestions. After all, you have elected me to
the Chair and I am here as a symbol of
impartiality. That does not meen that I will
pot explain to you. But you should not
bring in the speaker’s administration into
criticism in the open House. ‘

And what happens when we appoint a
Committee of Parliament ? If is not eco-
noiny that may result. In the reports that
may be made expansion in many directions
may be recommended. Of course, they
have made a provision in the other House
that the Speaker can veto the recommenda-
tion. The Committee may recommend a
policy of expansion. Then you put the
Speaker in the invidious position of having
to veto it if he is not agreeable, because
he has the final authority. All these com-
plications arise.

Therefore, 1 suggest that the QGovern-
ment and the Leaders of the two Houses
and the Presiding Officers should carefully
consider the whole matter whether it is not
in the interests of both the Houses, in the
interests of all concerned, that we should
revert to the eriginal position and put our
faith in the Speaker and the Chairman
rather than start a new experiment, the
potentialities of which we are not able to
gange properlw.

There is one other remark that 1 would
like to make—it is a ticklish, delicate mat-
ter. Conversations take place—I am speak-
ing from experience—between the two
Presiding Officers with the utmost goodwill
and mutual respect. But when they cnrme
to the Houses, they face a difficult situa-
tion. Therefore, this s a matter in which
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the Government should be bold and face
the 1ssue. The two Presiding Officers should
be consulted. Let the Goverument put
down a motion in the House. Let there be
a full debate 1n the Lok Sabha and in the
Rajya Sabha. Government command a
majority in both the Houses. Let there be
a motion for laying down the conventions
applicable to both the Houses that so far
as the estimates of either House are con-
cerned, they will be determmuned by the
Chairman in  this House and by the
Speaker in the other House, that these
estimates will not be scrutimsed in the
open House but that the procedure will be
followed, as has existed all along, that
Members can go and discuss the matter
with the Speaker or the Chairman, Let this
be done 1n consultation with the Chairman
of this House and the Speaker of the
other House in the form of a Resolution
and if the Government concur in it, that
Resolution must go throvgh both the
Houses. As they command a majority 1n
both the Houses, this matter will be set-
tled for all ttme to come But if 1t 1s left
to discussion between the Presiding Officers,
there are limits to discussion. With the best
will in the world, the Presiding Officer
must carry with him the House over which
he is presiding Therefore, we may devise
a procedure. Let there be a Toint Com-
mittee of both the Houses to consider this
very important matter itself as to what
should be the conventions that should be
kid down in this regard, and the matter
can be discussed in both the Houses. Let
Members express their opinion, After that,
the Government should bring forward a
formal motion in the Houses laying dewn
the convention and settling the matter for
all time to come rather than aiways refer-
ring back to the Chairman and the Speaker
who feel considerable difficulty in resolv-
ing the matter finally,

This is my humble suggestion.

St TRATTIR (ITX R]W)
S, S W 39 99T g3 feurd
g 98 Tgd & MfaFs wv1 § 3R g
| Wy aifeaTHed  IamEET § & )
AAE AT T3 F9 TR A
R wTT 4FT 5% g ST A ¥ g
g wgafy A wi g @ aRe

estimates of the Rajya Sabha

ST T 4T A6 AT & FEqeT JY
fseraT, wewer @y gEfEar Amaw
g FifF emer wafafe & 1 oy 390
Ffex fomw Y gw AWy § Sw -
Fex faeew & g SAFfes Aas Y
g 1| afs g sawt A & at At
®F {7 F FIX FGl A Fal AFA
g I, 918 IURT HAF FE, Jg
SEH! IATAT Fg, 9 AT UF g7 AT
¥ 1t ag A A AT ] ) R T
T Fie qred ¥ Wt o fage w1
ATEM | 9 Ig A6 AT & T &
AV FFGL GAT LT SATB O fqag
BT @ & vl ¥ W 1§ 9«
A IS M G E 7 AT ATaEy #Y
qfefeafa wm & ? a7 g faftaa &
¥ gmafes el @R wE Gadn
AT A E SEF qIIRT 9 W QG
& ? 7 9w a1 @ & T og wfes
T g W & 1 A gae e 39
& 1 g ff v 2, g aEx
s ol @2 &, o9 o T awei
amT @ f seww F7 SY §FEfEe
g 2, faum g@wr & oY afaarem
grar g, 9ia fr gt agr su wew #
g 5 faam o ¥ W0 At qeeg
G U TFR 9T FET 8, F9H
wiFEfa Tog a @R T 9, @ A
T4 WIE w FAR T TR faew
TG AT AT AT F TEqIAdr By
TR qaa ¥ Tifug X Q@ §,
g I fad a2 &R o8 sFewr &g
F AR 9T TAETREE adw I [
AT F1 AGT AT 7GT AT MR ¢t
=Y T ATeF FV o a1 § &Y, Feaw
il 9% ag @1F 99T F Fred @ &,
g g1 & ¥ wow qur § T faR
IR TE, Iegafa S, A gkt aifgae
fFar & fF gl @ FEEr T, e
IAT AR 7, §o afega 4@,
qfenfom #4, @ a@gEd |, .
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TUIF 9§l IIFAIN @ § 99 5
7 gt fowafaarag § ew @ g @)
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FY, TAAT 57 &7 a7 Starfes v 71 o
WA | Y §H T S F7 Frewar
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g gt B s e TEN g e,
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0@ BIgHT TG 97 I § | UF q€Y
FRT § ATo9AT W, AT Z9ST Tl
A §

ot s fagd awwddw o an

ga=d |

sft T fRT Fst g g
a1 ST qIG g AT A g =niey
AFAT F HeqF HIT TST W &
ATTHT qT &Y | AT GSH AT FT A
9 I AT F7 | AT AT & TR oag
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g1 =rfge aifes 94 @ F1E SWT a9
fer @& | gETU WA SMa AT
o sraear & T W@ SEH ame
¥ fag fdw o & Sada ¥ fag
fadiy qur € 1 F o9 FT gEET & A
FH-FET IgF T & AT § ;i
F srar g i e Y, et fefeee
Qi 9T @ fear T g | A = 99
AT T TTTEH A G W AT AT
fF T qme & @ ¥ a9 7 fear
I | THE fow s WS wTgaT &
ST AT 1 g s fgea-fraa
2, SO 3@ @ @, A I
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s@arl # SFIhT gE § 98 gaedn
A% TE & | ag S gaTE geta ase
Tiw o § a8 wEE AF A R
98 A1 9 g g § 7 T wewe ¥
IR 9 qIG FT FFTAT F<ah g fgan
FT TGN § a1 7 FET AR § 7 g
uF mifas 997 § | uF FESaT ;@
T qW, A I A § | AT AR
FEAT € 05 T AT *r FHEY TR A
qrs Sy =ifgd 1 g &Y g $ATER
g gaw ==l At g SR FE 6
WATT §3eq TG 9WT 1, T4-
a1 &1, X ag feame-feaw Iaan
=g at feme-frae 1 O feafa &
AT Aifgd frag gumsd I@ad |
9 Tl 7 S fgama-feae #1 dEv
7 sfoars wegw 48 A wifgd o
Far o Y S Agar g Sy o
T A &, ITA HIS AT AT FT ATIHT
ga feama-feama «Y F= =@@
g @t 9 fear faor s anfegg 0 A
feae-feame & amer d wier oY &
AT T WA TGATE | A A A 1
Tgr g fv b den #1 feom-feae
T TG & 99 AT F1 a% g =i |
zafaq e fggma-frae § afs Y
wF &1, A TEm 5 sEe s
F A U9 T &1 fgare-feame
&A1 918 QI Sv8 fe@r 3 =gd
THT T & WX TST 9T & HFaL Hiw-
ga7 &7 fggma-feama T a8 @ 5%
fear & oafed « s ook H 9
F1 &5 S T 2 a8 gl
FAEY ST THT KT AT ATF JAT FT &Y
fgara-feam &Y &g FX | T@ 9
gAT FgAr T1fgd fF T awr &R
TE AT & g 99 418 fguma-feame
TG gFd § | AP T9T T {IGL 9 A1g
ST o #1 fgae-frae 3@ @ AR
TST GAT T AFL o 918 AVh qoT
¥ fgoefoqe @ awar ) @ a]
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s 18 § for v Y Qar g =fzd
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I T W g | 4 ey F7 A19 A
AWE 4 IO AT F A A g
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WE | TOT § 39 o ° S W
&7 7Y AgaT g, Afwa a8 FEA ATEAT
g fF <9 warg 4 F 15 fqgaes wmam ST
a1fgd X I 9 A=\ qig ¥ a6~
faare foran st =nfgd o= S S =Y
FT GET TET @ I 9 F¥ 4T3 !
Sedr § ga & Ao ady s =afE,
g W ATy fagA g

(Shrni B. K. P. Sinha rose in his seat)

MR. CHAIRMAN : I ihink the-e has
been ample discussion. It has been a very
h-lpful discussion, I think I should inform
you of the position as it is. Last year the
Speaker of the Lok Sabha discussed with
me the possibility of appointing a com-
mittee to look into the accoants cf the
Rajya Sabha also as he has appoint:d a
committee to look into the accounts of
the Lok Sabha I thought it proper to
consult the leaders of the various pa-ties
in the House and we had informal discus-
sion. Then I took up the matter with
‘he Speaker and I gave him two alterna-
tives because that was what I was om-
missioned to do. T said that we would be
very happy if we had two Committees,
the Lok Sabha has its Committee and we
have our owp Cemmittee. Their Commit-
tee looks mto the accounts of the Lok
Sabha and our Committee looks into the
accounts of the Rajya Sabha. Failing that,
if for <ome reason that is not posable
o~ not advisable, we would also agrez to
a joint committec ~ ovided the joint com-
mittee looks into the accounts of both the
Houses, the joint committte of both the
Houses to look into the accounts of the
Lok Sabha and the Rajya Sabha together.
The Speaker has not found it possible to
accept any of these proposals. We have
been discussing it I have had several
discussions with him but we could no come
o any conclusion. But this discussion has
been very helpful to me. After all, nego-
tiations will be going on and T will be
able to be guided by this discusson.

The House
p.m.

stands adjourned till 2-30

The House then adjourned for
lunch at eighteen minutes past
one of the clock.
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The House reassembled after lunch at
half-past two of the clock. The Deputy
Chairman in the Chair.

MESSAGE FROM THE LOK SABHA
TUE APPROPRIATION (No. 2) BILL, 1966

SECRETARY: Madam, 1 have to report
to the House the following message re-
ceived from the Lok Sabha, signed by the
Secretary of the Lok Sabha :—

“In accordance with the provisions of
Rule 96 of the Rules of Procedure and
Conduct of Business in Lok Sabha, I
am directed to enclose herewith a copy
of the Appropriation (No. 2) Bill, 1966,
as passed by Lok Sabha at jts sitting
held on the 29th April, 1966,

2. The Speaker has certified that this
Bill is a Money Bill within the meaning
of article 110 of the Constitution of
India.”

Madam, I lay the Bill on the Table.

—_—

RESOLUTION RE. PROCLAMATION
RELATING TO THE STATE OF
KERALA

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHR1
JA'SUKHLAL HATHI): Madam Deputy
Chairman, 1 beg to move the following
Resolution :

“That this House approves the con-
tinuance in force of the Proclamation
(G.S.R. No. 490) issued by the Vice-
President of India, discharging the func-
tions of the President, on the 24th
March, 1965, under article 3356 of the
Constitution, in relation to the State of
Kerala, for a further period of six
months with effect from May 11, 1966.”

Madam, I do not want to go into the
details and recapitulate the circumstances
under which the Proclamation was issued
on 24th March, 1965 by the Vice-President,
discharging the functions of the President.
The Hcuse had approved this Resolution
on 1ith May, 1965. The term of this Pro-
clamation expires on 10th May, 1966. The
Second Proclamation was issued in Nov-
ember 1965. The grounds for which the
Proclamation had to be continued in force
are well known to the hon. Members of
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this House and I do not think I should
dwell at length on those grounds also. I
know that the Members of this House
would naturally be anxious to sce that a
popular and democratic Government is set
up in Kerala as carly as possible. I share
the views of the Members. The Govern-
ment would also like that such a respon-
sible Government with elected representa-
tives is installed in Kerala as early as pos-
sible. |

SHRI LOKANATH MISRA (Orissa) :
We have lost three Members in this House,

SHRI JAISUKHLAL HATHI: I know
in howsoever benevolent and democratic
manner the officers and the Governor may
function, they do feel that there is not
that responsible Government. I know that
and I appreciate that. Whatever might bs
the best me.hod under which the officials
and the Governor under the direction of
the Home Ministry function, that fceling
is bound to be there and I share that feel-

ing.

SHRI AKBAR ALI KHAN (Andhra
Pradesh) : Sh-i Lokanath Misra was refer-
ring to three Members of the Rajya Sabha.

SHRI JAISUKHLAL HATHI: I am
coming to that. In fact we have consi-
dered this matter in the Consultative Com-
mit'ee. We also sponsored the question
with the Law Ministry and the Cabinet as
a whole considered it. Unfortunately the
Law Ministry and the Government felt that
it would not be proper to make a change
for a few months. After all when the next
elections come, we will have that right,
Therefore I do appreciate that the Presi-
dent’s Rule cannot in any circumstances re-
place or substitute the form of a democra-
ic responsible Government. It is therefore
that the Government is also keen and the
Government has examined all the ¢'rcum-
stances whether the present Proclamation
hould b> extended for a further period of
six mon‘hs or not. After considerine a1l
the relevant factors the Government have
come to the conclusion that the present
Proclamation has to be extended for a fur-
ther period of six months

|

SHRI AKBAR ALI KHAN : This will
cnd in November.



